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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.275/2023

MAHESH KUMAR APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. RESPONDENT(S)

REPLY ON BEHALF OF IRRIGATION DEPARTMENT, STATE OF
UTTAR PRADESH.

MOST RESPECTFULLY SHOWETH:-

1. That the present Status Report is being filed in compliance with the
directions issued by this Hon'ble Tribunal in the above-captioned
Original Application, whereby this Hon’ble Tribunal was pleased to
direct the concerned authorities to undertake necessary steps for
survey, identification, and demarcation of the Yamuna River stretch
in accordance with scientific and geospatial standards, so as to
ensure accurate determination of the river boundary and
compliance with environmental norms.

2. That in furtherange of the aforesaid directions of this Hon'ble

Tribunal, the Office of the Director, Survey of India Department,
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Uttar Pradesh Geospatial Directorate, Map Building, Vibhuti Khand,
Gomti Nagar, Lucknow, which is the competent and specialized
agency for carrying out high-precision geospatial surveys and data
processing, has undertaken the requisite survey work pertaining to
the concerned stretch of the Yamuna River.

3. That the Superintending Surveyor, Office of the Director, Survey of
India Department, Uttar Pradesh Geospatial Directorate, Lucknow,
vide Letter No. 416/39-C-ED (Court case), dated 06.02.2026 has
formally informed that, in compliance with the orders passed by this
Hon'ble Tribunal, the Survey of India has successfully completed the
entire field survey work of the concerned area and has also
completed the necessary data processing work utilizing scientific
geospatial techniques and precision survey methodologies. True
copy of Letter No. 416/39-C-ED (Court case), dated
06.02.2026 is attached herewith and marked as Annexure
P/1

4. That it has further been informed by the Survey of India that the
processed geospatial data prepared pursuant to the aforesaid
survey includes high-resolution and scientifically validated datasets,

namely:
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a) ORI (Orthorectified Imagery),

b) DEM (Digital Elevation Model) with 0.5 meter accuracy,

and

c) Contour data at 01 meter interval,

which are essential technical inputs for accurate delineation,
marking, and demarcation of the Yamuna River boundaries and

floodplain areas in accordance with established geospatial and

environmental protocols.

. That the Survey of India, being the custodian of such technical
geospatial datasets, has requested the answering respondent to
nominate an authorized officer/official for the purpose of formally
obtaining the processed data through secured digital transfer via

hard disks, so as to ensure data integrity, security, and proper

utilization for demarcation purposes.

. That in compliance with the aforesaid request and with a view to
ensure expeditious compliance of the directions of this Hon’ble
Tribunal, this office has, vide Letter No. 687/HQ/M/RH/D/ dated
09.02.2026, designated and authorized a the nodal officer for the

purpose of obtaining the processed geospatial data from the Survey
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of India. True copy of Letter No. 687/HQ/M/RH/D/ dated

09.02.2026, is attached herewith and marked as Annexure
P/2

6. That the answering respondent submits that necessary
administrative directions have already been issued to the aforesaid
designated officer to obtain the processed datasets at the earliest
possible time, and all requisite logistical and procedural
arrangements have been put in place to ensure prompt receipt of
the said data.

7. That it is respectfully submitted that immediately upon receipt of
the aforesaid geospatial data, the answering respondent shall
commence the work of scientific marking and physical demarcation
of the Yamuna River stretch, covering an area of approximately 3.0
kilometers upstream of the Okhla Barrage, strictly in accordance
with the processed ORI, DEM, and contour datasets provided by the
Survey of India.

8. That the said demarcation exercise shall be carried out with due
diligence, scientific precision, and in coordination with the
concerned technical authorities, so as to ensure accurate

identification of the river boundary, floodplain limits, and related
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environmental features, in compliance with the directions of this
Hon'ble Tribunal and applicable environmental and regulatory
norms.

That it is respectfully submitted that the answering respondent is
fully committed to ensuring faithful, timely, and complete
compliance with the directions of this Hon’ble Tribunal, and all
necessary steps have been initiated and are being pursued on
priority basis to complete the demarcation exercise upon receipt of

the processed geospatial data.

That the present Status Report is being submitted before this
Hon’ble Tribunal for kind perusal, information, and record, and the
answering respondent undertakes to place further progress reports

before this Hon'ble Tribunal as and when substantial developments

occur in the demarcation process.

Through Respondent

Irrigation Department, State of U.P.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.275/2023

MAHESH KUMAR APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. RESPONDENT(S)

AFFIDAVIT

1, Binod Kumar Singh aged about 46 years s/o Shri Hiraman Singh is presently
posted as Executive Engineer, Head Works Division Agra Canal, Okhla, New
Delhi having an office at Okhla, New Delhi.

1. That I am posted as stated above and well conversant with the facts of
the present case and as such competent to swear this affidavit before
this Tribunal. '

2. That the accompanying Report has been drafted by our counsel upon my
instructions.

3. That the contents of the accompanying Report are true and correct, and
the knowledge has been derived from official records and nothing

material has been concealed therefrom.
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DEPON‘EG

VERIFICATION

Verified on solemn affirmation at ......5 = &n-this e

that the contents of the foregoing affidavit are true and cor
thing material has been

rect to the best of

my knowledge and no part of it is false and no

concealed therefrom.

DEPONENT
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